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ORAL ANSWERS TO QUESTIONS

PostaL Lirz INBURANCE POLICIES OF
Dispracep PIRSONS

*972, Dr. Ram Subbag Siagh: Wil
the Mianister of Communicationas be
pleased to state whether dlsplaced
persons from Epat Pakistan av.
Postal Life lnesurance policles {ssu
by the undivided Government of India
and who have come over to India since
February 1950, are receiving ther
;]né';n’ents from the Government of
ndia?

‘The Deputy Minister of Communirca.
tioms (Shri Raj Bahadur): The reply
is (n the negative. In accordance with
an InterDominion Agreement reached
in December 1950 the liabllity for the
Postal Life Ilnsurance policies of dla-
placed persons who did not migrate to
Indta on or before the 31st March 1948
devolves on the Government of
Pakistan. To avoid hardship to in-
sured persons whose policles have be-
come the liabllity of the Pakistan Gov-
ernment. it was proposed to the
Pakistan Government that the Govern
ment of India would be willlng to re-
cover Premnla on those policies and set
tle claims on behalf of the Puklstan
Government o<+ that the Pakistan
Government would likewise arrange to
settle rlainizx an behalf of the Govern-
ment of India. The reply of the
Pakistan Cuveioment is still cwaited,
In the meantime the Government of
India have sanctioned some Interim
relief to such policy holders as have no
other means of livelihood.

Dr. Ram Scbhag Singb: May I know,
8ir. whether these persona had re-
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ceived their payments regularly as
long as they were in Pakistan?

Shri Raj Sahadur: Of course, they
should have received paymenta if their
:‘rllnims had matured when they were

ere. -

Dr. Ram Subbag Singh: May I
knuw, 8ir. whether the hon. Minister
is In a position to give the number of
persoas bhaving Postal Life Insurance
policies who have come over to Indis?

Sbri Ra) @abader: It is not fon!-
ble for me t give the number of per-
song who have come to India and
havé got lfe insurance policies in
Pakletan, 1 can give the number of
persons who bave applied in respect of
guch policles, That Is 25.

Shrt Gidwanl: Ia there any particu-
lar date after which Government f{s
not prepared to take any respoasibility
about these policy holders?

Shri Baj @ahadur: That date has
been notified. It is 31st March 1948.

Shri Gidwanl: What {s the sanctity
of that particular date, because people
stayed in Pakistan because of the lea-
ders’ advice and if they had to come

Mr. Deputy-Speaber: The  hon,
Member (s arguing the matter. Instead
of putting it that way. the MInister
may be asked what is the reason for
fixing that date and no uvther late.
That iz what evidently the hon, Mem-
ber wanis to know. E

Shri BaJ Babador: It is based on
Inter.Dominion arrangements. They
have accepted responsibllity up to a
particular date and not after that.

Sbri Gidwaal: Wil) Government con-
slder the hard plikht of those persona
who have come after that date and
also faclude them?

Shei Raj Babadur: We hiave already
consldered (t and ate trylag to evolve
a formula for interim relief also.

Bhri Saraarsdhar Dss: May 1 know
when that prooosa! was made to the
Paklatan Goverument reply to which ta
belng awaited?
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8bri Raj Bnhadnl That was about
25th August 194

8hri Gidwani:
posed to wait?

Shri Raj Babadur: In the mean-
while there have been counter-pro-
posals which we have not accepted.
Then there have been our old propo-
sals on which we have not got rep-
lies, so far:

How long is It pro-

Rapio LICiNCE SCREENING

*$73. Dr. Ram Snhhag SInKb: (a)
Will the Minister of Communications
be plessed to state when was the
radio-licence screenlng done last?

{b) How many persons have been
found in the country uslng their radio
sets without licences?

(c) Have Government taken any
action against those who were not
having radio licences?

‘The Depaty Minister of Communica-
tions (Sbrl Raj Babadur): (a). Screep-
ing 1s done throughout the year by the
special anti-piracy 3taft employed to
check the unauthorised use of Broad-
cast Receivers. :

(b) During the last ten months
January to October, 1952. 1,687,108 per-
sons were found using their sets with-
out licences,

(¢) Yes.

Dr. Ram Subbag 8ingh: May I know
8ir, whether a licence covers more
than one receiving set of a person
or family. if all those sets are located
in a single premise?

8brl Rai Babadar: In one buildmg
it generally covers, the same may be
said of commerclal broadcasting recei
vers or community receivers.

8bri Bogawat: How many persons
have 3o far been prosecuted or pena-
lised?

8brl Raj Babadur: The number of
prosecutions launched is 283.

Sbrl Ragbavacbari: May I know the
number of licences issued as agalnst
the number of sets imported into the
country?

Shrl Raj Babadur: I learn on good
authority that sets as such are not
unported now.

Rice (LOANS)

*974. Dr. Ram Subbag Singh: Will
the Minister of Food and Agrleultare
be pleased to state :

(a) whether it is a fact that rice has
been given as loans to some neighbour-
ing countries ;
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(b) if so, to which country or
countries such loans have been given ;

(c) the total quantity of rice given as
loans ; and

(d) when these loans are likely to be
returned?

The Depaty Mintster of Food and
Agricalture (Shri M. V, Erisheappa):
(a) Yes.

(b) Ceylon.

(c) 15,000 tona.

(d) In March, 1953.

Dr. Ram Subbag Slogh: When was
the rice made avallable to Celyon?

8bri M. V, Krishnappa: 7,500 tons
was given in the month of S8eptember
and tn;lnother 7.500 tons was given last
mon

Dr. Ram Subbag Sinzh: Has any
other Government approached the
Government of India for rice?

Shrl M. V. Krishnappa: About three
months back the Government of Nepal
asked us for some rice. By the time
we were able to give it to them their
interna) position improved.

8Sbrl P. T. Chacko: May I know, 8ir,
whether the Government knew at the
time the loan was made t; Céylon that
in some of the Southerm Statez the
ration per head was only about 5
ounces?

S8hri M. V. Krlshnappa: Yes, Sir
Our food situation was far frum satis-
factory at that time. But in view of
the consideration of tocd neighbourly
relationship and the fact that Ceylon
had loaned us about 10,000 tons of rice
in 1950 when we were in dire need of
rice in South Indla, we agreed lo give
them 15,000 tons. They bad asked
for 40.000 tons but we agreed to Elve
them only 15,000 tons.

S8hrl A. M. Thomas: May I know.
whether any standard quality is fixed
for the rice that i1s loaned and the rice
that will be received back?

8brl M. V. Krisbnappa: We iuslst
on the return of the same ounlity and
delivery at the port from which we
supplied it.

Shrimatl Terkeshwari Sinba: May I
know whether the rice was indian-
grown rice or foreign imported rice
that was sent to Ceylon?

Shrl M. V. Xrishnappa: ‘The rice we
loaned them was got by us from
Burma.

8hrl N. Sreekantsn Nalr: Was the
vice loaned because of the recommenda-
tion of any international organisation,
or body or because of the fricndly re-
latloxl'xs existing between India and

eylon





